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IK THE CENTRAL i®4 IKISTRATIVE TRIBUNAL, lOLAHAB^^

CIRCUIT BENCH AT XJUCKÎ OVf

O.A. NO. 139/90 (L)
* * * * * * *

I

S «N • Ssjr̂ S'Vf&î  • • • • • • • •  î ĵpX •

Versiis

Union of In<3-ia & Others ............ Regp ondents •

j Ho b , Mr. D .K . Agrawal, J.M-
Ho b . Mr. K. Obayya* A.M.

( By, Hon. Mr. D .K . Agrawal,)

J,M,.

This petition under Section 19 of A^inistrative 

’ Tribtjnale Act, 1985 has been filed, aggrieved with the

order of the Railway Administration dated 29.8.1989, 

i Annexure-2 to the petition, whereby, he has been posted as

I teacher at Mugalsarai.

i Briefly, the facts are that the applicant was '

selected as ^eacher by Railway Service Commission and

appointed as Teacher on 6.2.1984, but soon after, his
'•'were

service9'utilised as Clerk urder Railway Adninistration
!

vide order dated 22.6.1984, Annexure-1 to the petition. 

Since then he has been v;orking in said capacity of Clerk.

' The grievance of the petitioner is that despite his request

■ I  for change of category, the Railway Administration has not

I taken the decision and pending his representation^-

the impugned order dated 29.8.1989, Annexure-2 to the 

petition.

We have heard the learned co\msel of the parties
■ ♦

I

and. pursued the record. The purusal of the impugned order 

 ̂ itself indicates that the change of category has been

applied to by the petitioner and is pending for consider­

ation of the Railway Administration,

The prayer of the petitioner is that his request
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for change of category may be decided l&y the Railway Adminis- 

tration to ensfele him to^cheirce his course of action. We 

find on record a letter of Di.visional Railway Manager dated

7,12*1989 addresed to General Manager (P)# New Delhi (Annexure 

-4A) whereby the Authorities/have/already seized the matter. 

We are of the opinion that in the circxmstance the petitioner 

be moved frem the post of Clerk to the post of feacher only 

if , the Authorities cone to the conclusion that the change 

of category is not des'i*rafele or peijnissibie mder the rule 

in the circumstances of the case. It will be up to the Railv
V —

way Authorities to decide th^teeaw&^er in question as early as

possible. We hope that the decision would fee taken by the 

Railway Authority within a period of2 month,hereof. The 

applicant will iriove after the decision of the representation 

afeout the change of the category. Therefore, the petition 

is di^osed off accordingly without any order as to costs.

ADM llEMBER. JUDICIAL MEMBER, '

Patedt 26,4,1990



■2 ,

4,.

5,

6.

7.

8.,

5,

10.

CcBtral '
Gi.-c ■

C£;jf,i,̂ L AUnWlSTiUTIUt rUIbUWAL 

CIRCUIT BlMCH, LUCKMOlit

Pat.5'>;■ ?'i ' ̂

Particulars to be examined’

is the appeal’ competent' ?

a) Is the application in'the 

prescribed' f nrm''?

b)

~s <

Is the-application in paper 

book form'? ' ' '

Have"6ix curnplGtG 'sets of the 

application been fiied ?

Is tfte ap; fcal in time ?,

If not, by hou) many days it 

is beyond time?

a;

Endorsement as to result of examination

Y>

f

c). Has sufficient case for not

niaking the appl-ication in' time, 

been, filed?

Has the document■of authorisatior/
Vakaiabnania be.en 'filed ?

Js the application accompanied by 
8,D>,/postal Order for Rs.SO/- /

Has.'the certified c-opy/copies 

of the order(s) against which the 

Sli^plication is-made been filed?

Have the copies of the 

..-iocuments/relied upon by the 

applicant and mentioned in the 

application, been filed ?

1') Have' the .documants referred 

to in (a) aboue duly attested 

by a Gazettea Officer and 

numbered accordingly ?

c) Are the documents referred' 

to in (a) above neatly typed 

in double sapce ?

, Has the indox of documents been 

filed and pags-ihg done properly ? .

. Have the chronological details 

of representation made'and the 

out .come of such representation 

'been indicated in the application?

Is the matter rajised in the appli­

cation pendi% before any court of 

Law or any other Bench of Tribunal?

f .

T

'io

A

'
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14.,

15.

Parbiculars bo bo E>taminsd

Arc the applicabior/duplicate 
copy/sparo copies signed 7

Aro uxtra copies ,of the application 

rith Annoxurcs -filod ? '

a) Identical uith ths,Original ?

b} DcfGcfciue ? ’ .

■') 'Jantlng in Annoxurcs

paqcsNos ?

Endorsement as to result of examination

f

15.'

17.

18,

19.

r.Sxja thp filu size onuclapes 

bearing full addrGsscs of the 

respondents been,filed ?

Are the giuan address the 

rcgistGred address ?

Do the names;of the parties 

,stated in the copies tally Uiith 

thlfse indicated in the appli­

cation ?

Are the translations' certified 

to b'G' ture ur supnorted by an 

Affidavit affirming that they 
are true ?

Are th'3 facts, of the case 

mentioned in itefn n o . '6 of the 

application ? '

a) Concise ? ' ’

b) Under distinct heads ?

e) ji^Numbercd consectiuely f|5. - ,

d) Typed in double space on one 

sido of the paper,? ■

Have the particulars for interim 

' order prayed for indicated with 

reasons ? ^

Whe.thet- all the remedies have 

been exhausted.

H *

t

1 ^ .

cNA '

%

ikh ■

dinesh/



BEFORE THE HON'BLS GEMTR3L AmU'l IGTRATIVE TRIBim,?s3Li 

CIRCUIT BENCH AT MJCKNOV̂  .

Case No. \ZH 1990 (L ;

f

S ,N .Saraswat

Versus

union of India and others 

I N D E X

Applicant

Respondert: s

♦'

S ^ o . Partiailars

1 .

2.

3.

4 .

5 .

6 .

Pe tition Appl ication 

Anne Jure No, 1 

Annesaire No. 2 

Annexsrs No, 3 

Annejurs [3o, 4 i-AA'- 

Annexe re No. 5

Pages

\€ '

April \% ,1990 Applicant

6)ri\'hVj

Y Cpunsel for a pplicant ■



BEFORE THE HON’BLS CMTRH, AEKINISTRATIVE TRIBUNE 

CIRCUIT BENCH AT LUCKNOW.

a
CASE HO. OP 1990

f

S.N.SAR^WAT, aged about years,

son of srl . N ,  S c c r ^ ^ i ^ y ^  

resident of S‘c ^l '^C )X

at present posted as Senior Clerk 

under Sr . Divisional Sig, and Telecom, 

Engineer Lucknow.

............  Applicant

Versu:̂

1.

2.

^ 5

The union of India , through Secretary^ 

Ministry of Railways,Secretrate,New Delhi,

General Manager, Northern Railway#

Baroda House New Delhi,

Sr, Divisional Personnel Offioar,

Northern Railv?ay Hazratganj,Lucknow.

Divisional Railw^ Manager, Northern 

Railw ^, Hazrat ganj, Lucknow,

. . . .  Respondents

, > • « 2/
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Details of the applications

/T

1.
(i)NatiB o£ the applicant:

(ii) Name of father s

(iii) Designatuin and office 

in v̂ hich emplpyeds

(iv) Office address

(v) Address for service 

of notices

s .n ,sara3w,m :

Senior clerk in Hivision 

al signal and telecom, 

Sngineer*3 office.

S ,N .Saraswat

Sr, Clerk D.S ,T.E*

D.R.M.Office,Hazrat ga 
f

Lucknow,

—  do

~:K
I ' 2, Pa tiailars of-the respondent^

(i) Name and designatuin of 1. union of India throuc

the respondents. secretary,Ministry of
X V

RailvJc^ Secretarate
T

New Delhi,
f ,

2, General Manager,

Northern Railt'^a^, 

Baroda House#Nexv Delhi,

3, sr. Divisional 

Personnel Officer 

Northern Railx^?^ D,R,!^, 

Office Hazrat ganj,

Lu cknow,

{/ 'i . Divisional Railws^r

. . 3 /
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: r
' \ ■

(ii) Office addrassof the 

respondantss

M anagar# Northern Hail- 

wa^, Hazrat ganj, 

liuctoovj,

1, Union of India, 

tiirough Secretary 

Ministry ofRailway 

Secreta iate New Delhi,

2. General Manager, 

l^orthsm Raili';ay,|aroda

House, LuwTcnow,
ri

3, Sr.Divis ional

Perosmial Office Norther 
1*

-n aaU w ^  D,R^. .Office 

Hazrat gan jnLuckno’v̂ ,

4 , Oivisional Railway 

Manager, Northern 

Railw^,Hazrat ganj,

Lu cknow,

(iii) Address for service 

of order sheet. as Above

3. Partiaalars of the order Order No, 303 E /63 /Loose

against which application School teacher

is made, 29.8.1989 ( An-I )

4 , Jurisdiction of the TrilDunal:

The applicant declares that the 

subject matter of the order against which he 

seeks redresseal is within the jurisdiction 

of the Tribunal,



# ̂

i

f
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5 , Ii imitation s

The applicant furthar dad  are that the 

ai?̂ B<Ikice»t Ion is v?ithin the limitatia>n 

prascribsd in ^ec, 2l of the Administrati-TQ 

Tribunal Act 1985 .

6 , Factsof the cases

That the applicant was selectedb y Railway 

Service Commission and appointed as a School 

Teadier, but as the ratiramant age of School 

t®gChers was raised to 60 years, Sri Badri 

Prasad who had retired earlier and-fai whose 

pla<^ the applicant was posted was recalled; 

theapplicant was posted as a senior clerk in 

the office of L'ctoow ‘ vide lette r

®a. No, 903 S/6-.3/fechool teacher dated 22,6,1984 

(A.nnexars No,lfe6'3''g7^*»67^«hoai“ te«,che'S“#'a'fea “̂
I

and since then the applicantis working as a 

senior Clerk in the office of the D,S ,T,E^ 

Lucknow t ill  t o d ^ .

(2) That the respondent no, 3 has issued 

orders for the transfer of the applicant as a

school teacher to Moghal Sarai on ttie'ground 

that he was selected as a school teacher , 

(Annesiire No, 2 )

(3) That the applicant was ^sorbed as a 

Senior clerk against a vacancy of 20}i> direct 

recruitnent g»ad:Sate quotea and was no mors



%

- 5 »

r

-1-

a school teacher and coulfi bot be transferred 

as a school teacher having been absorted as a 

senior cleric and v-jorking as Su6h for more 

than 6 years*

(4) “̂ hat to avoid any controversy the

*■
applicant has b een making'refe®fe«ea4'Si4yi4ao- 

representattion to the effect that his category 

from school teacher be dianged to senior clsrl 

These representatives were made time to tinte 

from 27,2*1985 to 16,3«1939 but no action 

\ias tak^n on this matter and no reply was 

given to tile appli^ ant as would appear from 

his representation'dated 19.9*1989, ‘

(.ft«iniie5<ure M o ; ^  ^  i

i!
h

(5) Tftat even ,the ^Senior "Sivisional Singnal 

aid Telecom, sngineer under vhom the applicant 

is working .wrote to 1±ie respondent no, 3 vide . 

his letter dated 16.3,1989 for cancel lafea ion 

of traisfer Order of the ap|>lic^t .and ,£or 

change of categoiy. from Sdiool teach er td t he 

Clerk, but ins|>ite of this no action has been 

t a i^  by the respondent no, 2 .

(6) That apart from the fact that the 

transfsr oriers of the applicant as a

CiAJU
School teacher as not legal, and the applicants 

has a legal rights to object to such trmsfer 

orders, the children of th e applicant ar& 

studying in the schools and the applicant has 

made arrange^nts for his living at Lucknaw
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aid the applicant shall suffer an irrepercfols 

loss if his ordars for transfer $  achool 

tea dier ara not cancelled,

(7) That the applicant has his feiib 

on the job of Sr. Clerk and it can not be 

distal rbed.

(8) That the iti^gned order of transfer 

Annexure No, ^  is illegal on the following 

grounds a.rtDngst other;-

G R O U N D S

1} That the applicant was absorved against 20j4

-a« &«€h of direct recruitment 

gra(3uate guota and a o--;.isd-chis category vjas 

r  alrea<^ that of a senior clerk even th2>ugh

he was appointed as a School teacher

II) That the absorption as a Senior clerk was

at the non request of the applicant and he 

had reserved his right to go to the category 

of School teacher initiatlly as would appear 

from Annesaire No, ^  but than he preferred to 

contunue as a senior clerk and can not be

ordered now to serve as a school teacher agairs 

his vjish.

III) That no action on the-representations made

b y the applicant for change of category has he
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been by respondent no, 1

and he has b een transferred £s a School 

teacher without talcing decision on his 

representation and it ha s been ordered that 

the matter of change of category shall be 

considefed sepaerateljp,. which is not a proper 

order as no useful purpose will be served of 

the representation made ilf the applicant is 

transferred as a school teacher with out 

deciding his representation ,

7 * Relief Soutii;

in view of the facts mentioned in para 6 

above the applicant p c^s  for the following 

relie fs:-

(i) 'That tile orders dated 7 .6,1989 and 29,8,89 

transferring the applicant as a School 

Teacher to Hoghal Sarai be struch down.

(ii) ^hat if be declared that the applicant 

is not liable to be posted as a school 

teacher any more and he has been perma­

nently obsoryed as a senior clerk and has 

a lien on this jjob.

(iii)That the repre^natation made by thde

applicant for change of category be decided 

earlier thai taking any actidtn for his 

transfer a^ afsdiool teacber,
/ , . L

affidiool teacber.
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8 , Interim order, i£ prayad for;

That till p endency of this petition the 

transfer orders of the applicant Moghal Sarai 

as a school teacher be stayed.

9 , Details of the rerredias e>diausted;

The applicant ĥ AS made several repre­

sentations Ixit to no effect. He has no other 

equally efficacious altematuve rem3<  ̂ availdDls* 

to him.

r-\
V

10, ^he applicant further declares that the matter 

regarding which this applicant is made is not 

pending before any court of law or snd other 

bench of the Tribunal ,

11. Particulars of the Posta 1 order in

respect of theapplication,

Postal order No, B 02449983 dated 10,4.90 

|Surchased from ,

12. Details of Index,

In index in plicate containing the 

detailsof docunBnts to be relied upon is 

enclosed.

13, List of enclosures:

1. Notice Ho, 803 S/^-3/School teacher dated

22,6,84 byjyespondent no. 3 .
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Before the Hon’ ble Central Administrative Tribunal 

Circa it  Bench at liucVno'w,

S*N,Saraswab ...........  Applicant
I

yersiis

The union of India & others ........Respondents

jaiM?:^EXURB N O - ^ / ____

MORTHEH^ RAIDKAir

No ,S03E/6-3/School Teacher. Divisional .Off ice
Lucknovj Dt,22.6.84

M 0 T I  C E

Im termsof GJ4,(P) NiXiS letter no. 2202/1208A v  ' 

E/Vldated 14/5/84 (PS no, 8508) Sri"B,l^,sr&vasta^^a 

Grade 530-530(R| School teacher under retired

on 31,3,1984/ is recalled for dity aidposted under 

ASN/RBL vide Sri SN.Sarswat.

Sri S.N.Sarswat should be directed io report 

in this office.

This issues with .theapproval of Sr,DPO/&lco,

-sdA.,_
For sr , Div,Fersonnel*OffScer 

1[jucT<now,

Sop y to:

1, Sri B,P,srivastava (in office )

2 , AH®/RBL

3, sr. DAO^ucToiow,

4 , Supdt, Bills .

5 , Supdt/Settlenent,

Ho. E/14 dated 23/S/1984

CojY to: 1, S ri B .P .Srivastava school te-^^er at
Ra^^areli for necessary action,He should please 
taloover charge from Sri Sarswatand sp^^rBhim atoonce

. • •«2 /
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to record, to Sr. DPO/tKO for further orders.

V
2. Sri S J^.Sarsv?at to ple.-se handover chanrge 

to Sri B.P.srivastava and report to Dr.DPO/ 

Lko as depired.

'-n

Asstt, Engineer 

N.Rly, Rae bareli.

True. Copy

5 I 
si
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Before the Hon(ble Central Administrative Tribunal 

Circuit bench Buckno\v,

S J!'! ^araswat ..........Applicant

Versis

union of India  andothers Respondents

H O .  ^

No,803E/^3/t«oose/fedioo Te.  ̂ her. Divisional Officer
Lucknow; ^
Dated: 29,8.89

S r .DSTS/iKO.

sub: Tr^sfer  of Sri S,N,Sarswat School 

teacher, MGS/School,

Refs Our latter no. 803E/6-3/'Loose/fechool 

teacher dated 7 ,6 ,1989,

I t  has corns to the notice that Sri S ^ ,S a ra sw a t  

School teacher who v;as bring utili^-ed as Clerk has 

still not been speared on transfer to MGS School,

^  Please arrange to apiear s r i  Saraswat to work

as School teacher MGS atonce /As records chaige of 

categoiy as Clark, his case will be dealt with sep­

arately ,

However, hence forth h is  pay will not be 

charged as ^ r .  Clerk,

s d /.

For s r ,  DPOVi/tKD ,

Copy to: Supdt, Bills *wkth theinspection that the pay 

o£ Sr i  S,N,Saraswat should not be chamgege as S r . 

C lerk ,

i

] True^Cog^
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Before the Hon*ble Central Administrative Tribunal 

Circuit Bench Luctoow.

S.N.Sa^aswat   Applicant

versus

union of India and other ..........  Respondents

WO.-

Tq

The General Manager,
K.Rly, Baroda House, ' "
Nevj Delhi,

Through: 'The Divisional Railv;ay Manager Railv>’s^,

Hazra^ g anj, Luclmow ,

Sub: Permanent absorf3tion ofs .N.SarasiAjat from school

teacher to Sr, Clerk ,

Ref: My application dated 27,2,1985 ,11 ,6 .86 ,

16, 7 , 86 , 15 . 1 ,88 ,andsr, DSTS's letter 6 ,6'.8 6 ,. 

24’.7”,86 , 26 ,6 ,89 &  16 ,8 ,89 etc ,

"f. In reference above I have to sm that ^ have be

v.’orking as Sr, clerk in this office since July/84

morethan five years,

I have already submitted request for

permanent absorbti3>n in the same cadre as I ha\e been

directly selected in Rs, 330-560 scale.

I have already agreed that I shall accept the

bottom seniority in m;/ scale i ,e ,  % Direct Recruitment

under 20j4 graduate quota ,My cadremay bech'ange sms I

am double post grauda^e,

I therefore request your honour to kindly gb

through all the papers belonging me and consider my

case for the change of category from school teacher

to Sr, c2>erk kn the same scale.

Yours faithfully

( S,N,Sarswat )
Dated 19,9,89 Sr,Clerk
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s
Before the Hon'ble ^entteH Admini£trai^i\« Tribunal 

Circa it Bench Luctaio^u

S^.Sarasvjat Applicant-

versus

V  union of Ind ia  and others . Respondents

APiiSeyure No.

^ o

The Divisional RaiX\vcy Hanager, 
Northern RailvaY#
L clcnow,

u

Sub? Permanent abserption of S,N,Saraswat in 

Ministerial Cadre.

Ref: My application submitted in March 1985,11,6,86

and 10.7,87 etc,

R/S ir,
t  ̂

In'connectiin*vd't±i above cited applications

I beg to suBmit:

That I have already submitted that I  am inter­

ested in Op erating i^ccountsDepartment through which 

I  am working in signal Branch on n^present post del aing 

with P&T tele^^one bills till 3.8,1984 such a long 

period.

Hence, I earnestly pray that I may permanetly

absorbed in Min is be rial cadre v;heee I shall be alb^

to prove my work in the best interest of the adminis-

trastion,

Thanking you in anticipation.

Yours faithfully

( S «N .Sarasv.’at ) 
s r .  clrrk  

under signal Brvanch 
Dated 19.1,1988 N ,Rly Lucknow,



Before the Hon'ble Central Administrative Tribunal 

Circuit gench Luclpiow,

Case No- of 1990,

S ,N .S araswat

versus 

union of India  & other

A p p l ic a n t

Respondents

I

SNNESCURE NO , u

N O R T H E R N  r a i l w a y

No. „aig/S/staff Divisional Office 
Bucknow: dtt 16 ,8 *1989

The Br.©ivl,Per onnel Officer,
Nofthern Railwa^f,
Luclcnovi:

Sub: Sparing of Sri S,N.Saraswat sr,Clerk,

Refs 1)DBM/^ngg,'s letter No, 48/WA/Staff/3en ,
, dated 15.6.1989,

2) _^This. office letter no,Sig/fe/Staff dated 
25.7,1939,

s

YoQ were requested vide this office letter of 

even No, dated 28,7.89 for c ancellation of the orders 

regarding Sri ^ ,N ,Saraswati Sr . Clerk, sri Saraswat hc-s 

also requested for change of his cati&gory from teacher 

to the clerk, A request v;as also mads to you earlier 

for change of his category and hisj^rmanent absorption 

in theMinisterial cadre, which is reported to be 

pending since 1986,

It  is requested that Sri S.N,Sarswat who is 

associated with themaintenance o£ records and portent 

of P5cT telej^one bills, is allov^ed to be retained in 

this vjnit in th e interest of work

Hecessary action for dianging the category 

may be taken on priority,

(T.N. Bhatnagar )
S r ,Di\d ,S ig ,&Telecpm,sngineer 

Lu cknow,

A,.- ■ 
I'



I
BEFORE THE HCN'BLE AmlNISTRSDlVE TRIBUN

CIRCUIT BSKCH LUCKNOW,

Ĉ sSE HO, OP 1990

-4.
< '

N

Versus

union of India Sc others .............

__  M NSXURS NO. A l '

N 0 R T H E R N R A I L  W A Y

Applicant

Respondents

No ,94D-S-£-6- 1 P art-IV

The General Manager (P) 
Northern Rly,
Hd, Qrs. Office,
Baroda House,
New Delhi,

D ivision al, P f £ice 
LucVinov; Dt,7.12,89

Reg: Change of Category from School ^'eac^er to

Sr,Clerk,

Application in original from Sri ^,N.Sara^'at 

School Teacher in ^ r . Rs. l200»2030 (RPS) for change 

of category to that of as Sr , Clerk Gr,te, 1200-2040  

(RPS) on acceptance of bottom seniority as per extent 

rules is sent herewith for acceptance of the competent 

authority ,

His service particulars are aas under;

1,
2 .

3 .

Name

Designatddin 

Date of Aptt. 

Date of birth 

Drade

Status :

Di^Jl/fePEAig-

Clearance

Sri S.N.Saraswat 

School Teadier

6,2,84

I 5T 1 . I 945

1200-2040

Ty.‘

Nil
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8 , Of£g, Grade if any , Nil

In addition to above it is further advise y3)u 

that Sri S ,isl,Saraswat was intitially appointed as 

School Teacher but he worted in the same catergory for 

about only 4 months and after that he was transferred 

and ty. absorbed as Sr, Cleric in Gr. 1200- 20 40 against 

Gra^guate Quota and still working as a Sr.jflQKxkK Clerk 

in Optg, a/os Branch of this office and moreover the 

va cancy of 20% graudate gqota also exists.

sd/-

Por Div, Railway Manager 
N.Rly Jjucknow,

S COPY



Before the Hon'ble Central Administratltve Tribunal 

Circuit Bench Lucknow,

Case No. of 1990

1, S.N.Saraswat . . . . . .  Applicant

Versus

union of India and others .............. Respondents

jWiSigJRS HO.

N O R T  H E  R N  R A I L W A Y

No. Sig/S/Staff Divisiin al, 0 f f i,qer 
Lucknow:Dt.2l.2,89

Tge Sr. Divi. Personel Officer,

Northern Railway,

Lu clcndl'.

Sub: Sparing of shri S .Saraswat,3r .Clerk.

Ref; 1) DRM Engg’ s letter No. 485i^lA/Staff/6en.

dated .6 .89 .

ii) This office letter No sing/s/staff 

dated 22,6 .89, 28.7.89 and 15.8.89,

iii) Your office letter No, 803-s/B3/t»<9ose/ 

School Teacher dated 29,8 .89,
\

The subject vjas disoassed with you by Sri 

Mehdi DSTE, on 24,7.89 andit w as agreed that the 

case will be examined in the light of thks office 

letters quoted ^ o v e .

Sri S.N.Saraswat has represented that (i) he 

was selected by Rly Service Commission and po ted for 

Luckn6w Devn . on 6.1.84 (ii) Ist posting at PD on 

6 .2 .84 , (iii) transferred to RBL qn2§.3.84, (iv) ba k 

to Lko being surplus on 22.6.84' (v) adjusted in the. 

same gra<fe in DRM office on 3.8,8ft as Sr, Clerk, it

...2/
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/

is understood that the change £ rom school teacher 

to the Clerk was done on the administrative ground 

v/i as the post of school teadier was not eviilatole,

Sri Saraswat is dealing vdth p^ment of 

P&T bills, shifting and installation of P&T telephone 

and other matter , During this period there hadb een 

Isr^ctically no cas© whers the P&T telephones had been 

disconnected for want of payment to P&T aithorities 

whereas possible due to chasing with P&T and Rly, 

Accounts hy Sri Saraswat,

i

Sri Saraswat has also requested for change of 

category which is reported to be under reference 

with Hd.Qrs. Ofice.

It  will be desirable that sri Saraswat may 

be retained in view of his request as well as in the 

int-erest of Administration.

You m ^  kindly consider the-same favoar^^ly ,

• (T .N .Bhatgafar )
S r ,D iv ,S ig .ScTele com, sngine er 

Lu cknow,


